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COURT-II 
IN THE APPELLATE TRIBUNAL FOR ELECTRICITY 

(Appellate Jurisdiction) 
 

IA NO. 574 OF 2019 IN IA NO. 575 OF 2019 
IN APPEAL NO. 358 of 2018 

 
Dated:  11th April, 2019  
Present:  Hon’ble Mr. Justice N.K. Patil, Judicial Member  

Hon’ble Mr. Ravindra Kumar Verma, Technical Member  
 
In the matter of
 
GRIDCO Limited 

: 
.… Appellant(s) 

Versus 
M/s. Vedanta Limited & Ors. .… Respondent(s) 

 
Counsel for the Appellant(s)  : Mr. R.K. Mehta 

       Ms. Himanshi Andley  
 
Counsel for the Respondent(s) :  Mr. Hemant Singh 

Ms. Nishtha Kumar 
Mr. Ambuj Dixit for R-1 
 
Mr. Rutwik Panda 
Ms. Anshu Malik 
Mr. G. Umapathy for R-6 

 
ORDER 

(IA NO. 574 OF 2019 – for urgent listing) 
 

We have heard the learned counsel Mr. Hemant Singh for quite some time.  
 
The learned counsel Mr. Hemant Singh appearing for the Respondent No.1 at the outset 

submitted that the Application may kindly be dismissed as not pressed.  
 
Submissions of the learned counsel appearing for the Respondent No.1, as stated 

above, are placed on record. 
 
In the light of the submissions of the learned counsel appearing for the Respondent 

No.1, the IA No. 574 of 2019 is hereby dismissed as not pressed reserving liberty to redress his 
grievances, if need arises.  

 
With these observations, the IA No. 574 of 2019 stands disposed 
 

IA NO. 575 OF 2019 IN APPEAL NO. 358 of 2018 
 
List the matter on 09.05.2019, as agreed by the learned counsel appearing for the both 

parties.   
 

 
(Ravindra Kumar Verma)       (Justice N.K. Patil)  
    Technical Member         Judicial Member 
mk 


